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PETITIONS RE FINANCE (No 2)
BILL, 1957

Secretary: Sir, under Rule 167 of
the Rules of Procedure and Conduct

of Business in Lok Sabhe, I have to
report that two petitions as per state-
ment laid on the Table have been
received in  respect of the Finance
(No 2) Bill, 1957

STATEMENT
Petition No Brief subjcct Number Dastrict
of signa- or State
tories town
8 In respect of the Finance (No 1 Calcutta West Bengal
2) Bill, 1957
9 Do 1 Do Do

INDIAN TARIFF (AMENDMENT)
BILL*

Mr. Speaker: Bills to be introduc-
ed Shri Manubha: Shah

Shri Mohammed Imam (Chitaldrug).
Sir, 1 seek information from the Chair
A copy of a Bill purporting to be the
Swara) Bill, 1957 has been circulated
to us A copy of i1t was found in my
room It reads, “Swaraj Bill, 1957, to
be introduced in the Lok Sabha”
Raja Mahendra Pratap has signed
1t I would like to know whether 1t 1s
an authorised Bill Of course, the Bill
1s a beautiful one

Mr. Speaker- The House has not
circulated 1t Hon Members know
what Bills are received from time to
time There will be notice of any Bill
that 1s circulated Am I to answer?
The hon Member must have asked
that hon Member Raja Mahendra
Pratap 1s not one thousand miles away
He could have asked him

Raja Mahendra Pratap
Am I to answer, Sir?

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to move

(Mathura).

for leave to introduce a Bill further to
amend the India Tanff Act, 1934

Mr. Speaker: The question is
“That leave be granted to intro-

duce a Bill further to amend the
Indian Tanff Act, 1934”

The motion was adopted

Shri Manubhai Shah: I introduce**
the Bill

tDEMANDS FOR GRANTS—Contd. |

Ministry of Labour and Employment
—Contd

Mr. Speaker. The House will now
take up the Demands in respect of
the Ministry of Labour and Employ-
ment The hon Minister will continue
his reply

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
Mr Speaker, when the House rose last
evening, I had just commenced my
reply and I was referring to hon Shri
S A Dange’s great anxiety about our
labour policy He was anxious to
give us the benefit of his advice of

*Published in the Gazette of India
Extraordinary Part II-Section 2,
dated 23-8-57, pp 438—442

**Introduced with the recommenda-
tion of the President

{Moved with the recommendation of
the President
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what is wrong with our labour policy.
There were other hon. Members also
who gave their views regarding the
elements of a good labour policy. It
is very appropriate that we should
have a clear idea of what this labour
policy should be because, if we have
a proper appreciation of that, many
questions which arose in the course of
the discussion would then be seen in
their true perspective.

I have one thing to inform my hon.
friend Shri S. A. Dange that this
policy about which he had so much to
say is not exclusively the policy of the
Government of India. That policy
belongs to him as well as it belongs
to me. The hon. Member should
remember that in the making of that
policy he and the representatives of
various organisations of labour parti-
cipated and made their contribution.
The employers did so and so also
various experts. So, what emerged
was a policy which I may call is the
national policy, which reflected the
consensus of opinion of all elements
in our community who have a stake
in this policy. This policy was incor-
porated in the Plan. The recommen-
dations of the Labour Panel were
accepted in toto.

Later on, since it is a dynamic situ-
ation, since fresh problerus arose, what
we have settled at one time has also
to be pursued further. We have to
deal with the further stages of deve-
lopment of this labour policy. I may,
with some sense of satisfaction, bring
up before this House the fact that
we had recently a session of the
Indian Labour Conference and the
gpirit which animated the discussions
in the Labour Panel before, also per-
vaded the deliberations of the Indian
Labour Conference. Some very
gratifying results are the outcome of
this Conference. Highly contentious
and complex problems were debated
there, considered there and what is of
immense satisfaction to me, and I am
sure it will be so to all Members of
the House, is that all those questions
where there were several conflicting

interest involved, workers’ interest,
employers’ intrests and interests of
the community, were all resolv-
ed and wunanimity was reach-
ed regarding all those questions
placed before the Indian Labour Con-
ference. I congratulate all those who
participated in this good work. I
hope that in the future, this tradition
will grow, will be strengthened and
will yield a very rich fruit.

I have said something about the
fact that there is a policy and that is
a policy for which we are all respon-
sible. But, in the course of this dis-
cussion certain things were said which
might create a misapprehension in the
minds of others who may not have all
the information on the subject. We
were told that while the Labour
Minister, being astrade unionist, want-
ed to do whatever was fair by the
working classes, there were others
pulling in a contrary direction, possib-
ly, by implication, anti-labour direc-
tion, and the result was not a clear
integrated policy and the result was
a confused picture. I must try to
disabuse the minds of friends who
entertain this kind of conception. This
misses the whole essence of the nature
of a democratic set up and also of the
proper scope and bearing of the
labour policy itself. We are living
and functioning in a free country.
Ministers too have their free minds.
They are also bound by the policy
laid down by Parliament and the Gov-
ernment. But, while that policy is
being formed, they make their free
contribution.

So far as the labour policy is con-
cerned, let it be kept clearly in mind
that the labour policy is not some-
thing apart from the economic and
social policy of the country. It is, in
fact, a part of that policy. It is not
to be considered in isolation from
that.

There are two aspects to the labour
policy. There is the trade union
aspect, if you call it so, an aspect
which concerns itself with the work-
ing class—what is due to them, what
are their rights and privileges ete.



9545 Demands for Grants 23 AUGUST 1857 ‘Demands for Grants

There is another aspect and that is
the community aspect——what is the
role of the worker, what are his obli-
gations to the community etc. And
there is a process of reconciliation of
these two aspects for some kind of co-
ordination has to be brought about.
It is this process of bringing about
that co-ordination which is being mis-
interpreted as a conflict. It is not so.

Whatever the hon. .Member might
have said about the demerits or merits
of the labour policy, one thing I did
not hike. I was perturbed by the fact
that personalities were imported into
this discussion. I am grateful to the
hon. Members for their lenience and
generosity to me; but it loses all its
benevolence and grace when it is
offered at the expense of others.
Some kind of a suggestion, an insinua-
tion was made as if some malignant
forces were at work. There was the
mention of the Labour Ministry. The
Labour Ministry is not a trade union.
The Labour Ministry has to carry out
its policy in its two-fold aspects. But
taking the Ministry, as it is, I feel
proud that I am in that Ministry.
After a few months’ experience of 1ts
working, 1 am convinced that some
of the best officers in our services are
there in our Ministry. They are
working hard with deveotion and
loyalty. They have to carry out diffi-
cult assignments and sometimes those
assignments may make them not
quite popular. I have seen this and
1 am glad to say that it is not as if
those who work in this Ministry do
the work in the mechanical way.
Those who are responsible for carry-
ing it out understand its social and
economic and other wider implications
and they keep them in view. There
was another aspect, the personality
aspect of it. It was regarding my
colleague, the Deputy Minister. I feel
rather embarrassed. It might be
embarrassing to him also if I talk
about this matter. But I can’t help it.
He is a fearless man; he is a devoted
and loyal worker. He has strong
political views. He does not hide
them. But our concern here is with
the administration of labour policies
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and I.gan assure our friends of the
Opppsmon and the House that in
dgalmg with the question of the wor-
king classes the Labour Ministry has
c9n§ucted itself with absolute impar-
hahty. and no rightful claim of any
orggmsation, whatever its colour or
affiliation, 1s prejudiced. Why is this
talk? Ther: must be something
behind it. There 1s a sense of grie-
vance, there is a feeling that some
kind .of unfair discrimination is being
practised and very much is being
made of that. It would be wrong, if
it were so; it would be dishonourable,
if it were so. We are not going to do
.anythmg that js dishonourable. There
is little scope for it in our Ministry.
After all its policy, more or less, the
essential features of it, are being
administered by courts and tribunals.
We have a machincry which is free
for all to come and utilise and they
are actually making use of it for con-
cilhation and other purposes.

There are two things, however,
where an amount of discretion may be
excrcised by those in charge of the
Ministry and they are adjudication
and formation of committees. I will
take this question of the formation
of the committees. I have tried to
look 1nto that question i.e., how we
have dealt with the matter of mem-
bers of committees that we have
formed 1n the course of a year and
I found that the yardstick that was
employed for determining what should
be the composition was the strength
of the membership of the organisa-
tions concerned. There might have
been one or two, or possibly three,
instances of departures from that, as
far as I can notice it. There is an
explanation for it. I shall come to
that a lttle later.

The hon. Member, Mr. Dange, said
that they are called to some confer-
ences but not to their committees or
sub-committees. I believe we are
always welcaming them, and not only
welcoming them but making the ful-
lest use of whatever they have to
contribute, for which I am thankful.
They have been associated with all
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the sub-committees where I was pre-
sent here in the Labour Ministry and
there in the Planning Commission’s
labour panel. There is no case regard-
ing which I cannot give them satis-
faction If impartiality is to mean
that I cannot be considered impartial
unless I become partial to some
interests, then, I am afraid, it is
beyond my capacity and competence.

There 1s some 11l feeling about the
Indian Labour Conference. 1 have
gone nto that. We have no discre-
tion in this matter We are supposed
to choose for this purpose the most
representative organisation unless the
organisations come to some kind of
an agreement Unless an agreement
is arrived at, I don’t think anything
can be done We have a yardstick
like this, something to determine the
course of our policy. But 1t may hap-
pen that sometimes we have to use
our pure discretion Then I can
assure hon Members that in the exer-
cise of that discretion there will be
no political considerations, whether
it 1s an organisation backed by the
Communist Party or the Praja Socia-
list Party or some other party. But
there will be another consideration
which 1s relevant and that is, this
Government, this Parliament and this
country has a plan for an economic
policy and we have to see to it that
whatever we do is in furtherance of
that poiicy and not antagonistic to
that policy And I believe, consider-~
ing the way we have started in the
Indian Labour Conference, that even
in the exercise of that pure discre-
tion, we will be able to show that it
was done in an equal manner because
there was no occasion for any inequa-
Lty and I very much welcome that.

Something was said about adjudi-
cation Whether the workers belong
to the AITUC or the INTUC, we have
to look after the interests of the wor-
kers and if on merits an adjudication
is the proper thing to arrange for, it
will be extremely wrong on our part
in any particular case not to do so.
But as a matter of fact I find that in

this very essential matter of reference
of cases to the adjudication machinery
there 1s hardly any ground for any
sense of grievance. I have the figures,
These figures have been given from
year to year. They have to be given
again. I will not take up the time of
the House by going through all the
figures, but shall give them for two
years:

Name of organi-  Percentage of cases

sation referred 10 adjudicauon
1954-55 1955-56
INTUC 47 4 36 2
AITUC 49.4 41-4
HMS 55.0 36.0
vTucC 41 0 40.0

Where 1s the grievance?

Then there was another question
about trade union recognition. What
have we to do with trade union recog-
nition?” The hon. Member himself
made 1t very plain that he did not
want the help and the sanction of law
for the purpose of recognition. It is
a matter which entirely falls within
the purview and the discretion of the
employers wherever the employer is
not an employer 1n the public sector.
If the suggestion is thdt anybody has
used some kind of influence mn an
underhand way, let me know the facts
Helping a small union here or there
1s a small consideration as against the
bigger consideration to have the help
of you all for promoting this big policy
of implementation of the Plan, realis-
ation of the targets of the Plan, the
progress of the economy If we can
get help 1n that, should we at all even
think remotely of any such small
advantage? It will be entirely foolish
to do that.

Regarding trade unions, I have very
strong feelings, and as a trade unionist
1 have a right to say something about
trade unions. I feel pained at the situa-
tion that we are facing today. It is true
that trade unions have increased, that
is the strength of trade unions has
increased, but what is their financial
position, what is their real strength,
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what are the functions being perform-
ed. I wish, and I want very keenly
and earnestly, that the trade unions
should grow and become powerful
because I see what great potentialities
the movement has in relation to social
change, in relation to making an
industrial social democracy real, in
relation to the building up of a socia-
list pattern. And if we were wasting
those opportunities, who will be more
pained and who will feel it more
keenly and regret it than myself? I
would ask this question: can we say
that political parties will be out of
the picture? Well and good if it can
be. If it cannot be, let us at any rate
come to an agreement that trade
unions will be run on trade union
basis and not on a political basis. Let
that be assured. That is, other con-
siderations will not be brought in.
Then I believe there will be no occa-
sion for any kind of expression of
discontent.

I have said something about this
complaint about discrimination. I
have to go further and again pay my
tribute to our friends, hon Shri Dange
and those who came on behalf of the
Hind Mazdoor Sabha, into that ses-
sion where we and the others ham-
mered out something which is
remarkable It was in connection
with discipline This has been a fea-
ture of our industrial life for some
time, which has been troubling the
minds of people in the country. So
many reports of disturbances, of vio-
lence, intimidation, coercion, officers
being surrounded and in some places
people losing their lives, murder and
shooting and all that. It is a disgrace.
I do not say that it is so widespread as
it may be made out to be, but even
this is something which we should try
to avoid. And what have we decided
regarding discipline now at this meet-
ing?

I will not have much time to go into
all the things, and there are many
things to be explained, but still I will
take the risk of losing a minute or
two an this question of discipline.

These things were agreed to: there
should be no strike or lockout with-
out notice, no unilateral action should
be taken in connection with any
industrial matter; there should be no
recourse to go-slow tactics (whach is
very important) ; no deliberate damage
should be caused to plant or property;
acts of violence, intimidation, coercion
or instigation should not be resorted
to, the existing machinery for settle-
ment of disputes should be used;
awards and agreements should be
speedily implemented; any action
which disturbs cordial industrial rela-
tions should be avoided And we did
not stop there. We proceeded to go
further into this matter, to probe into
it, and to explore all further related
possibilities Unfair practices and a
number of other things have to be
examined This work also 1s in pro-
gress

So, what was settled then is not the
end of the matter. It is the begin-
ning This will be developed, but
more 1mportant than that, it will be
implemented All the parties agreed
to 1t that this resolution, this settle-
ment will be proclaimed, the infor-
mation will be disseminated through-
out the country, this will be made
known to every worker and resolu-
tions will be passed by trade unions,
apparently and necessarily with the
object that they will be carried ouf.
If this 1s done, as I believe it will be
done, in the larger interests of the
country, I am prepared to forget the
past altogether, because this will
mean a great advance towards the
solution of many of the problems and
difficulties which are plaguing us
today

Now I have to deal with the criti-
cism of labour policy, but there is one
special aspect of it which I want to
consider at once. This is about Gov-
ernment employees. The Govern-
ment is responsible for the welfare
and well-being of all the working
classes in the country, but it has a
special responsibility towards its own
employees. In connection with Gove~
ernment employees, let us make a
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differentiation So far as Government
employees are concerned, there is this
one distinction that they are working
directly for the community, not for
any profiteer, any capitalist, but for
the community And that distinction
has some implications, but 1t has not
got this 1mplication that those who
are working for the community should
be deprived of what 1s due to them

I am talking in the first instance of
those who are engaged in our indus-
trial and commercial services In
this matter there 1s no distinction
They may have some special privi-
leges, but so far as their other rights
are concerned, they are all to be
assured to them, and the obligations
of the Government have all to be
performed

And 1 just saw something, which was
settled not now, but in the First Five
Year Plan There, the position was
made clear in these words

“Collective bargaining between
workers and management should
be encouraged ”

This 1s about the public sector

“Such  collective  bargaining
should embrace both economic
and non-economic demands The
management on the spot should
be given full discretion and powel
to enter into commitments within
certain prescribed financial limits
Government  conciliation and
arbitration machinery should be
made availlable to the workers of
these undertakings The existing
night of Government to accept,
reject or modify an award should
be restricted to periods of em-
ergency "

Thus 18 nothing new It 1s being done
This was the policy adopted by Gov-
ernment and Parlhament, and 1t 1s
being followed

Now, I come to the other class of
Government employees Regarding
these, there was some information
given to us about the raillway workers
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and about the defence employees 1
have examined the position There 1s
a negotiating machinery at work, at
three levels Large numbers of cases
come to 1t It was said that there had
been delays I have not been able to
find out exactly the duration for
which they actually lasted But there
have been settlements And there 1s
a provision 1n the agreement between
the two sides that where the parties
cannot come to an agreement, the
matter should go to a tribunal So, 1t
1S not a question that we meet, sit
and talk, and then nothing happens,
because most of the things were set.
tled A few things do remain There
also, 1t was felt they could give a b
to the employees of the defence in-
stallations There 1s the sape kind of
agreement And numbers of question:
are settled So, there is not muct
substance 1n this grievance It ma)
be that some of the things were no
done, or could not have been done

Regarding the other section of the
Government employees, namely, the
civil servants, I have to say that their
position goes a lttle further The
civil servants have got a special posi
tion Therefore, they have both
special privileges and special responsi-
bilities They are partners in the
process of the administration of this
country, and that special character of
their work 1s reflected in the rules
which apply to them Although free-
dom of association 1s not denied even
1in their case, yet, any question of
direct action, of any strike, 1s 1ncon-
celvable, so far as I can think of this
matter That does not mean that if
there 1s any rankling sense of injustice
1n their minds, there should be no way
for them There 1s a way

1 am very sorry that recently, we
faced acute tension 1in the relations
between our employees and Govern-
ment That is over happily I found
that Government employees were
shghtly dnifting away Well, we have
found a remedy for them, and 1 hope,
and I am sure, that this will not be
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allowed to happen again. If there
were any deficiencies on our side, we
shall remove them Now, the pay
commission has been appointed What
does that mean? It means that so far
as the civil servants are concerned,
therr major interests are safeguarded
through a body at that high level,
namely the commission, interests such
as the conditions of service, remunera-
tion, structure of emoluments and all
those things 1 think 1t 1s right and
proper that there should be no hig-
ghing-haggling about a commission of
this kind The interests of the Gov-
ernment servants have to be safe-
guarded, and if we tell them not to
adopt any kind of attitude of direct
action or this or that, then something
equivalent has to be given to them,
and a periodic review of their condi-
tions of service and of theirr emolu-
ments 1s something which 15 very
legitimate and proper This has been
done

For other things, smaller matters,
there 1s even now some kind of
machinery, staff committees or coun-
cils It 1s working with various
degrees of success and satisfaction
But something has to be done about
1t Something more has to be done,
and we are engaged at this moment 1n
a proper consideration of this problem,
as to what more should be done, how
the relations between our Government
servants or civil servants and the ad-
ministration can be made closer, more
amicable, and there should be mutual
understanding, because with that
understanding, much better work of
the community will be done If that
means that we have to give some
thought to 1t and set up a better
machinery, then we should do 1t, and
we are gomng to do it Their welfare,
and the welfare of the smallest and
humblest employee anywhere in Gov-
ernment should be the concern of the
man at the top, the Secretary and the
Minister He cannot go about seeing
everybody, but 1t 1s his responsibility
{0 make these arrangements for the
welfare of the people Small or big
things may be coming up We are
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going to do that also So, I have said
something about this important ques-
tion

I think there was no warrant for
Shr1 S A Dange to give expression to
a suspicion whether we were going to
manipulate the cost of hiving indices
in order to rob the employees of what
1s due to them, because now there is
a situation when something may have
to be done—or may not have to be
done, I do not know But whoever
could dream of such a thing, that the
cost of living indices which are based
on family budgets and on whole
assemblage of data from all parts of
the country would be tampered with?
Then, 1t was said that we should not
try to obstruct this Even a thought
of that kind with a commission at
that high level should be something
which could not be conceived of

Now, I come back to the question
of policy Very powerful epithets
were used to characterise this policy,
such as capitalistic policy, feudal
policy unco ordinated policy, and no
policy 1 wish that they might have
gone somewhat a lttle further than
that 1 was expecting that having ex-
pressed themselves so strongly regard-
ing this, they will throw some more
light I was looking forward to some
kind of an elucidation of what was
wrong with this policy, what should
be done about it, and whether there
was any example anywhere else
which we could follow There were
vague and sweeping statements,
which furnish no help at all, such as
starvation of the workers, security of
the grave, no 1ntegration of price,
profits and production But as to what
should be done there was not a ray
of light

So far as this policy 1s concerned,
I am not given to boasting But I
make a statement of a fact Take the
volume of the First Five Year Plan;
and take also the volume of the
Second Five Year Plan, as extended
by the conclusions of the Indian
Labour Conference Is there not a
full enumeration, a statement of all
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the elements and principles of labour
policy? You may disagree with some
element here or there, though we do
not agree, we are all agreed about it
And let me have the example of any
other country which has got some-
thing very near that even, where an
integrated and clear enunciation of
policy 1s presented, not unilaterally,
but on an agreed basis

This 13 generally about our policy
But the real pomnt was, what was
hurting was, a feeling that this policy,
whatever 1t was, was not being im-
plemented properly But that 15 a
very different question I have an
answer to that and 1 may even say
something about 1t 1mmediately—on
the question of implementation of that
pohicy Who will be more keen and
more anxious than ourselves and my-
self that we should have full proper,
effective 1mplementation? If anybody
comes and tell us what 1s wrong—the
weak points anywhere—we shall be
happy and we shall welcome that
Some of the things which have been
said are correct I do not deny them
But 1t should be kept 1n wiew that
there 1s an earnest effort to improve
the administration—various schemes
We are strengthening the staff in vari-
ous directions

In the matter of conciliation and
adjudication, we are trying to ration-
alise and simplify the procedure so
that there may not be time lost, al-
though the time that is wasted 1s not
entirely the responsibility of the con-
cihiator or of the adjudicator It 1s
lost because both parties very often
want more time But we are goimng to
take care of that in the rules and 1n
the fresh procedures we are now going
to adopt

Shrn 8 A Dange and some others
gave mformation about irregularities
The report was there I have seen
it 1 have studied the question of
wrregularities There are cases, when
I look at the facts and figures There
are explanations also We can im-
prove But I cannot think of a day
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five years hence or ten years hence
when a report will be placed whgere
he won’t be able to find some irre-
gularities, because the whole purpose
18 to find out the irregularities and
reduce them We should reduce the
wrregularities, we should have effec-
tive supervision, and we are trying to
do that

Regarding the question of health
safety, the incidence of TB and some
other diseases, our people have gone
out to discover all that because we
knew there were dangers lurking
there This 15 a state of affairs so far
as factories are concerned, but still
we do not entirely disown responsibi-
ity 1n the legal and constitutional
sense We are trymng to make inqui-
ries mnto the conditions of service,
hygiene and environment, and other
conditions 1n which the work goes on,
and those reports are bemng made
avallable We 1nsist on them that
they should implement those recom-
mendations

In this connection, Shr1 S A Dange
referred to Jamshedpur and the Tatas
and about one shed 1 sent a message
trying to find out what the position
was It 1s a fact that out of the
3 sheds, one was being used for cer-
tain other purpose because they are
engaged 1n a process of expansion or
something of that kind May be that
those pit-head baths are not being
used properly The responsibility, I
am told, 1s of the workers, who have
to use them

Shri B S Murthy (Kakinada—
Reserved—Sch Castes) What Shn
S A Dange said was that the shed
was not given to the workers, whereas
the varandas were to be used Is it
a fact?

Shri Nanda: It 1s a fact About
one of these sheds, the explanation
is—I have got it in writing—that they
are using it for some kind of expan-
sion

These things may be occurring even
with the best of employers.
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But there 1s one thing which is of
greater importance relatively and
that 1s about delays and breaches
About delays, I have already explamn-
ed the conciliation procedure’ In
connection with delays, yesterday one
hon Member said something about
the Supreme Court I was rather
taken aback by his statement The
Supreme Court 1s the highest judicial
body in the country to safeguard the
fundamental rights and hberties of all
citizens, and nothing should be sad
which will be derogatory to that body
We may have our complamnts We
have our feeling of discontent that
large numbers of people—employers—
rush to the Supreme Court. Well,
there should be other ways of dealing
with it I was asked to make a state-
ment that whatever the Supreme
Court did, we were not going to take
any notice of, and that we would do
something contrary to that It can-
not be done We have to observe and
fully abide by the decisions of the
Supreme Court But there 1s one
thing that I have to make clear It
the Supreme Court finds that the
intentions of Parhiament have not
been fulfilled properly through the
language of the laws that we make,
then we are free—the Supreme Court
does not stop us from doing 1t—to
come back to Parhament and set it
right and have a new Act, so that
whatever we intended to do we are
able to carry out

Regarding the question of both vio-
lation of awards and references to
courts, I think the state of affairs is
unsatisfactory 1 believe numbers of
awards are not being observed and
implemented speedily I have no
statistical information with me I am
thinking of having a statistical sam-
ple survey If the employers want
our co-operation, the co-operation of
labour, 1n production and then also
in regard to disciphine, 1t is their res-
ponsibility, through the same tripar-
tite machinery and otherwise, to see
to 1t that those awards are implemen-
ted and there are no unnecessary
delays and unnecessary references to
Supreme Court and other courts. The
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Supreme Court does not invite peo-
ple to refer cases to 1t.

Therefore, just as we are asking the
workers not to go on strike except as
a last resort, I will also ask the
employers not to go to courts except
in the last resort when nothing else
i1s avallable I am not sure that they
are downg so now

On the question of health conditions,
we are increasing our staff But how
much can we increase the number of
inspectors” How much shall we go
on 1increasing” There must be other
ways of securing observance of these
Acts That must be at the level of
the unit Shnm S A Dange made a
suggestion That was there 1n the
Plan It has not been carried out
fully or at all I believe the works
committee which started at the top
for observance of disciphine, increase
of productivity etc must go down to
the umt level and there should
be some kind of joint body which
should be responsible for the adminis-
tration of these things m a proper
way This we will try to secure
through the same machinery which
has given us this agreement regard-
ing discipline That same machinery
will yield the other results for the
working class

I personally am thinking of setting
up a machmery in my Minmstry for
this purpose There are officers deal-
ing with cases of conciliation and all
that But there should be a separate
machinery for assessing and evaluat-
ing the implementation of legislation,
evaluating the work in different fields
The officers—who will be of a fairly
high level—will not mterest them-
selves 1n the day to day things but
will see how the he of the land is
and how things are being carried out.
This new machinery should enable
us to keep in touch with the whole
tempo of implementation The special
officer, or whatever may be the set-
up, will be responsible particularly
for the implementation of that reso-
lution regarding discipline He will
see who is responsible if there is any
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violation 1 expect that if the INTUC
men are held responsible, very strong
action will be taken by the INTUC,
and if the AITUC men are found
erring, 1t will take strong action
against 1ts people Then we shall be
able to see what 1s happening So
this machinery will be put into the
field as soon as 1s possible

I have dealt with the broad ques-
tions 1 have to say something now
about the positive side of labour
policy What 1s our approach? That
has been very clearly indicated We
want to go as far as possible Our
intention 1s that the maximum should
be done 1n the matter of wages, mn
the matter of social security to satisfy
the claims of the workers But there
18 some hmitation to that That
Iimitation does not arise on account of
want of goodwill on our part, that 1s
inherent in the economic situation in
the country When we are told,
‘Compare the social security measures
in the United Kingdom and in other
places with ours’ I ask how long
before did the process of development
start there and when did we start that
here I will ask, what 1s the average
national income there and what 1t 1s
here How do we compare?” Cons:-
dering the situation here, “considering
what we are in this country, consi-
dering the stress of the Plan which
1s 1ntended to help us later on and
also now, I think, what we are
doing 1s nothmg of which we need be
ashamed

In dealing with the claims of wor-
kers, we have to consider that 1t 1s
not something for the sake of appear-
ance, that 1t 1s not for having hold
on any union that one wants to make
a claim of 25 per cent increase in
wages The INTUC might have done
it or somebody else might have done
it 1 do not care for that We must
take care of the repercussions or the
consequences of all that, whether the
price level 13 going to increase I do
not say that in any particular case it
is the effect. 1 am talking generally
Then, I say, what do we do? We are

not conferring on them any real posi-
tive benefit We have to think net
only of today but also of tomorrow
of the workers, larger employment
for them etc I understand the wor-
kers claim job security and a proper
share m the economic progress of the
country and those other things which
are well-known to us But these
things have to be done with due
regard to all that I have explained

_here

Coming to wages, I have got the
figures for a period of years, figures
relating to real wages m the country
and the progress of real wages I
find that during the last 5 or 6 years,
we have not done very badly at all
We have got an increase 1n real
wages It may be pointed out that
during these 5 years we have made
some progress, but what about the
earlier years Wages have 1increased
by 32 per cent with 1947 as the base
and 12 per cent with 1951 as the base
But the question will be with 1939 as
the base 1t will be only 102 or 103
It 1s true but my answer 1s this

In the earlier years we were mak-
INg no progress, we were gomng back
Production was not rising I am talk-
mng of the period during which we
started making developments, we
made larger investments These were
reflected also 1n the figures of the real
earmings of the workers So, I think,
the community has done faily well
by the working class during this
period And as the implementation
of the Plan proceeds and there 1s the
expected 1increase in production and
in the per capita 1income, 1t will be
shared by the workers They cannot
be deprived of their share

About the principles of wage policy,
we have no dearth of principles enun-
ciated here There 1s the Fair Wage
Commuttee’s report and it 18 not as
if we have dropped legislation No
In the Central Textile Wage Board
what we have done is, the terms of
reference are framed in a manner so
that the recommendations of the Fair
Wage Board Committee can be com-



9561 Demands for Grants 23 AUGUST 1957 Demands for Grants 9562

bmned in the report So, we have not
thrown away whatever gamns we had
made earlier in the matter of the
formulation of principles which may
be agreed principles agamn The Gov-
ernment does not fix wages directly
There are legislation for Minimum
Wages, Payment of Wages etc The
Government have set up a machnery,
the tribunals and courts etc We give
them all the material We are trymng
to have a wage census now What-
ever material 1s available is for them
I eam conscious of the fact that some-
thing more has to be done We are
giving broad references to decide the
level of wages We are trying to give
guidance to the courts in two direc-
tions We are moving to set up
norms standards by agreement and
to provide all the information which
may have a bearing on that question
We are gommg to have a wage census
in 50 industries, the productivity
indices etc  Action 1s bemmg taken in
regard to these matters Ultimately,
when the Tribunal decides 1t wall
have all these principles and all this
information

But you cannot have any nigid for-
mula about these There are too
complex questions and numerous
variables If the view 1s that we
should have some kind of mathemati-
cal formula by which anybedy can
produce a wage flgure without any
need for a tribunal or anything, I
think, that 1s not possible Nowhere
has 1t been done Nowhere has there
been better guidance regarding wages
than here except that our statistical
information 1s not yet complete We
are trying to see that we improve the
position n that respect

Regarding social security also we
have figures But considering that
there 15 not enough time, I am not
gomg 1nto details of what has been
done in the matter of social security,
mn the matter of the working condi-
tions and industrial relations parti-
cularly You can judge the success of
that policy by the index of industrial
peace or mdustrial unrest, whatever
you may call it During the first Five
Year Plan, the situation has been

remarkably good Industrial unrest
has gone down This 1s something
for which credit has to be taken by
the working classes very much
Nobody should try to withhold that
credit from them They have played
their part The system of adjudica-
tion, conciliation etc has yielded rich
harvests It has, on the one side,
helped the working classes to iffiprove
their condition, increase theirr wages
considerably, and, on the other side,
it has given to the community indus-
trial peace and conditions mn  which
work of the Plan can proceed satis-
tactorily

Shri Nath Pal (Rajapur) If you try
to convince us how real income has
gone up, we shall be grateful We
have tried to establish yesterday that
this 1s not the case and that real
wages have fallen I should be parti-
cularly grateful to him 1f he can
convince us

Shr1 Nanda We cannot enter into
all the calculations behind the figures
I have The figures are that real
wages have gone up In addition to
the rise 1n wages there 1s the cost on
account of the social service measures
These measures may 1n addition come
to 20 per cent or so of the real wages,
which are also real wages I am not
bringing them into the picture inde-
pendently There are these and other
things There have been recent
advances 1n the matter of workers’
participation, workers' education and
these things These things are the
beginning of very important develop-
ments 1 the country I am not think-
mng of the worker as a mere wage-
earner He has to be an equal, partner
The day may not be very very near
But we have to proceed n that
direction and I think, Sir, with the
help of the orgamsations of workers
and employers some kind of a reality
will be introduced 1nto this new
scheme of workers participation,
because 1t should be something rea:
and not something which Is a maxe-
believe.

13 hrs.

All in all, the results of this porwey
has been good and gratitying in we
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direction of both the workers rights
In the matter of wages and standard
of hving, security, etc, and their
obligations towards the communty
Production has increased, productivity
has increased and when people say
something about the workers and
they belittle the workers’ place and
their ésntribution, I have to tell them
that the working classes do not con-
sist simply of 50 lakhs of orgamised
workers, 3 per cent or go of the
working force It 1s nearly a third
of the total working force of the
country The working class embraces
all those wage-earners for whom
organisations are starting and will
develop It 1s about 4 crores and 80
lakhs out of 15 crores of working
force Nobody can make hight of this
big force We have to make use of
this big force They have increased
production, theiwr productivity has
gone up Industrial peace has been
secured

Well, there are cases of indiscipline
here and there They will now be
eliminated and having done that the
working classes can certainly ask for
all that is due to 1t for sympathetic
consideration  Public opinion does
matter in the realisation of the aspi-
rations of the working classes and
therefore 1t is important for the trade
unions not to alienate the sympathy
of the public but to show to them how
much the workers themselves have
done for the community Of course,
very much more has to be
done There should be social
security from cradle to the grave,
wages should be very much more
than wh#t they are When I compare
the wages and the needs of the work-
ing classes I feel 1t 13 very very low
But how are we to achieve that?
In spite of the fact that we have pro-
vided Rs 350 crores in the Second Plan,
and the amount that was spent in
the TFurst Plan, even the fringe
of the problem of housing
of the working classes has not been
touched

How are these things to be achiev-
od, particularly when the Plan, as

everybody knows is encountering
difficulties We will no doubt succeed,
but there are difficulties 1n the way
It 1s through productivity alone,
through the efforts of the workers,
that we will be able to overcome
these difficulties and problems Our
resources are himited, but the possi-
bilities of productivity are not
limited You can raise productivity
by one hundred per cent, by two
hundred per cent and if m the whole
country we increase productivity by
30 per cent or 40 per cent, it will
maxe up for the lack of resources
which we are otherwise facing And
what an 1mportant task we have
before ug for jorung 1n this big
adventure of making a success of our
Plan and our programmes of econo-
mic development

I have already taken an hour I
only want to say a word about the
future We have begun well in our
mutual relations, that 1s, 1n the
common task of proper appraisal of
the situation in the country, regarding
the workers and the problems that we
are facing, to meet together, sit to-
gether apd have deliberations 1n &
peaceful amicable atmosphere with
goodwill to find what lies behind
those problems, to find remedial
measures, to explore ways to explore
solutions and to apply them 1in the
field This 1s the spirit in which the
Indian Labour Conference started

Raja Mahendra Pratap (Mathura)
Can there not be any Bill or Ordin-
ance that labour 1s a partner 1n
management and labour 1s given half
the profit of all the income?

Mr, Speaker Why only hall”?

Shri B. 8§ Murthy: This 13 universal
language, Sir

Shri Nanda: I wasg about to com-
plete.

Many side questions will arise As
you yourself asked Why only half?
May be the profits may be very much
more It depends upon how much the
profits are m excess of
normal and they have to be taken in
the form of bonuses They have to
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be made further use of for the com-
munty; ploughed back in the form
of fresh investments

So far as partnership is concerned,
as I said, we have already come to
a decision that 50 establishments this
year will enter into this arrangement
of workers’ participation in manage-
ment and I hope we will succeed and
this arrangement will speedily prog-
ress and will be extended to all the
establishments of any considerable
size 1n the country There 1s great
prospect before ug which we can to-
gether, by umted endeavour, reach
Compared to that all these little feuds
and dissensions and all that wall pale
mto significance Let us, therefore,
think of that common ground which
covers 99 per cent of the field where
we can all combine together in the
mterests of the working classes of
the country

Shri B S Murthy In 'the course
of his whole speech the Minister was
not pleased to say even a word about
the agricultural labour, which forms
nearly one-sixth of the population of
our country I want to know the
policy and programme of the Ministry
as far as agricultural labour 1s con-
cerned

Shri Nath Pal There 1s no policy!

Shri Nanda Regarding agricultural
labour, I may say that their condi-
tion 15 not very satisfactory I know
that 1n many parts of the country it
1s so How does the Labour Mmistry
go about 1ts business” It has passed
the Mmmmum Wages legislation
which 1s being apphed progressively
to agricultural workers We want to
take rigorous measures to see that it
1s quickly applied and extended That
18 one part of 1t But it 1s a very small
part What we have to do 1s to in-
crease the pool from which the agri-
cultural worker has to draw s
share The work that we are doing 1n
the national extension service and
community development projects and
all the money that 1s bemng channelled
into rural areas and measures like
land reforms have 1n some cases gone
ahead with a certain amount of satis-

faction, 1n other cases not. There are
a8 number of things to be done for
the agricultural worker give them
land, settle them, give them houses;
give them plots of 1and 1 do not
wish to go into details No doubt
something hag been done, but I am
not quite satisfied We shall try to do
much more

Shri Sadhan Gupta (Calcutta-East).
The hon Minister said that real wages
have risen What I want to know is
the proportion of the rise in the share
of the worker, to the share of the
rise n profits of the capitalist. Has
he got any such figures

Shri Nanda: I have got the index
of profits, that 1s available to him
also It 1s there in the current
hiterature on the subject There 18
also the index of profits When we
compare 1t we have to go through
very intricate calculations and deduc-
tions for reserves, etc But all these
factors—profits productivity, produc-
tion etc —are to be taken together
The main question 1s whether the
real wages have increased or not
They have Similarly, if the question
1s whether profits have increased or
not the answer 1s yes The hon
Member knows that certain percen-
tage has gone into the dividends I
do not remember whether 1t 1s 30 or
40 per cent then something has gone
mto the reserves

Shri Sadhan Gupta What 18 the
relative share of the increase between
profits and wages?

Shri Nanda I have given that
We have circulated a paper to the
persons who attended the Indian
Labour Conference There all these
things are given The whole series
had been given, that can be referred

to

Shri Mohiuddin (Secunderabad)
Will the hon. Mmister place that
paper on the Table of the House?

Shri Nanda: Yes, Sir 1 shall place
1t



9567 Demands for Grants 23 AUGUST 1957 Demands for Grants 9568

o meer (qERTER-dE- W
gfag wifaat) &) wfafaes aot
Far d ot f5 oA N1 3R
dfgeda &, 99 w1 peEiReT a9
Tar ¢ ) ww aR & ww o 8
AL AT QT P &, Ay FHfEfa-
g A 39§ & IR 18
¥ &

st 2R . 9% T9 g 4T ¥
T T g 0 ug @ wfaiaifedw
w AT &+ dfew g A WY zw
T Y @A Tifgd 1 W Y A
INIGR AT AT WART
T Y AT @ AT 3T AV A fem
Y & Y FE W oW A wIm,
g I XS\

N, SN 9 FT9 fgE aed
wr§ Hifeg fear wrar &, @ YaT -
W WR g "iEw Q| e #)
wifqy FW § R AW N FaAW
# B 7@ w==T &

Wt AR W 3@ A W OFY
A —avt Qfafes qmer R @
A, @ 99 ®) @A &7 wifaw
Frfy

Shri 8. M. Banerjee (Kanpur): One
more question, Sir

Mr. Speaker: There 18 no end to
these questions The hon Member
15 not satisfied with all these six
hours but he wants to be satisfied in
one minute If any hon Member
wants me to put any cut motion to
the vote of the House, 1 shall do so.
Otherwise, 1 shall put all the cut
motions to the vote of the House

All the cut motions were put and
negatived

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in

the fourth column of the Order
Paper including the sums already
voted on account for the relevant
services be granted to the Presi-
dent to defray the charges which
wiil come in course of payment
during the year ending the 31st
day of March, 1958 in respect of
Demands Nos 70, 72, and 124.

The motion was adopted

Mr. Speaker: The question 1is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of
March, 1958, in respect of the
following head of demands
entered 1n the second column
thereof —

Demand No 71

The motion was adopted

[The motions for Demands for Grants

which were adopted by the Lok
Sabha are reproduced below—
Ed]

Demand No T70—MINISTRY oF LABOUR

& EMPLOYMENT

“That a sum not exceeding
Rs 16,94,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Labour & Em-
ployment’ "

DeEMaND No 71—CHIEF INSPECTOR oOF

MinNes

“That a sum not exceeding
Rs 13,91,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come 1in course of pay-
ment during the year ending the
3ist day of March, 1958, in res-
pect of ‘Chief Inspector of
Mines’”

DEMAND No 72—MISCELLANEOUS

DEPARTMENTS AND OTHER EXPENDITURE

UNDER THE MINISTRY OF LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs 8,66,57,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Mimnistry of Labour
and Employment’”

DeEmanD No 124—CAPITAL OUTLAY OF
THE  MINISTRY OF LABOUR  AND
EMPLOYMFNT

“That a sum not exceeding
Rs 34,22,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n res-
pect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’ "’

Ministry of Finance

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos 27 to 41 and 109 to 115
relating to the Ministry of Finance As
the House 1s aware, 6 hours have
been allotted for the Demands of this
Ministry

There are a member of cut motions
to these various Demands Hon Mem-
bers may hand over at the Table with-
in 15 minutes, the numbers of the
selected cut motions which they pro-
pose to move I shall treat them as
moved, if the members in whose
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names those cut motions stand are
present in the House and the motions
are otherwise m order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 to 30 minutes 1f necessary, for
Leaders of Groups

27-—~MINISTRY or
FINANCE

Mr. Speaker: Motion moved:

Demano  No

“That a sum not exceeding
Rs 90,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Finance’”

Demanp No 28-—--Customs
Mr. Speaker Motion moved.

“That a sum not exceeding
Rs 2,35,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31-{ day of March, 1958, in res-
pect of ‘Customs’”

DrmanDp No 29—UnioN Excise Durizs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 4,33,91,000 be granted to the
Piesident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Union Excise Duties’”

DeManD No 30—Taxrs oN INCOME
INCLUDING CORPORATION Tax
AND EstaTE DuTY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 2,73,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1in course of pay-
ment during the year ending the





